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COM M He: I BLE j\,'R.').DAY L, A.~.;~.

OR.I3H I-\L ,,",,Fr.-LIe;TIJ- Nu.1591 OF 1994

Jnion of India thro.J'.]h :;enerc:l ;.:anciger,

~entrul o::'l"",oy, V.T.Bomboy, D.a.l~i.;:}ivisl:)D:::l

.... App I icant

.:/ A shri G. P •Aqr aw.s L, A:' vCcc:t e

Vers us

1.Sri Jugdish F r as ad S/o ;.~oti LaI

2.prescribed Authority urid s r ?a yment of '.lages .L\ct,

1936/QL:/J~ansi.

C/R

In this app l Lcat Lcn the app Li.ca rrt has sought the

setting aside of the order passed by the prescribed

ut hor i.t y in fdfment of vages e;ase NJ.26/93 between

Jagd ish r as ad and D.R.;.~. e;entral Railway and others.
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2. The prescribed Aut hcr Lty ~as awarded dn a rncurrt of

Hs.ll,200/- t owards the wages due to the applicant and

It. 22,400/- as c ompensat i en a 1erg w it h r:; ost of IL.200/-

to the respondents in the present ca se ,

3. It is no., settled position of law that the juris-

diction of this Tribundl does not extend Over the ca s es

decided uncer the Pdyrr.ent of ,Jdges , ct. Therefore,

jurisc:iction of this Tr':'b:.mal. The ca s e is, therefore,

d r s mi s s ed ,

4. The app l Lcarrt rra y seek r edr ees a I before the

pr opar forum if so advised.
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